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~o~ernment of Jammu and Kashmir 
Clvll Sec~etariat Home Department 

Snnagar I Jammu. 
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Srinagar, the )...$" September, 2019 

SRO·- S '"18 Wh .' ereas, on 23.08.2016, reliable information was 
~ece1ved ~t P/5 Doda to the effect that some persons were 
mdulging rn hawala transactions to revive the militancy In the 
area ;and 

2. Whereas, on this Information, case FIR No. 186/2016 u/s 
10,11,40 ULA (P) Act,1967 and 120-B RPC was registered at 
Police Station Doda;and 

3. Whereas, during the course of investigation, 07 persons 
namely Mohd Abdullah Banday S/o Ghulam Mohd Banday R/o 
Bharalh Tehsil Bagla (2) Shamsh Din 5/o Lal Din Gujjar Rjo 
Bagla Bharath (3) Abdul Latief 5/o Abdul Rehman Mir R/o Ludna 
Tehsll Gun dna ( 4) Ajaz Ahmad 5/o Abdul 5amad Malia R/o 
Malwana Tehsll Gundna (5) Nazlr Ahmad 5/o Lal Din Gujjar R/o 
Bharath Tehsil Bagla at present Pakistan a militant of Let Outfit 
(6) Nisar Ahmad S/o Ghulam Mohammad Rfo Cherote Tehsil 
Mahalia District Doda at present Dubai and (7) All MohdKohll 5/o 
Noor Din KhoiJ R/o Bagla Bharat were arrested and during the 
course of investigation, Hawala money to the tune of Rs. 
50,000/- from Mohd Abudllah Banday 5/o Ghulam Mohd Banday 
R/o Bharath Tehsll Bagla, Rs. 65,000/- from Aijaz Ahmad 5/o 
Badul Samad Mala R/o Malwaria Tehsil Gundna, Rs. 40,000/-
from Abdul Latlef S/o Abdul Rehman Mlr R/o Ludna Teshll 
Gundna and Rs. 6,000/- from Ali Mohd Kohli 5/o Noor Dln Kholl 
R/o Bagla Bharat were recovered from their possession and 
following amount was recovered from the NOKs of killed 
militants I.e. Rs. 7000/- from 5hafaqat Ali 5/o Abdul Rehman 
Banday R/o Bagla, Rs. 7,000/- from Mst. Johara Begum w/o late 
Abdul Ghani Malik R/o Bharath and Rs. 7,000/- from Ghulam 
Haider S/o Abdul Aziz R/o Bharat and Rs. 12,000/- from Alaf Din 
5/o Fateh Gujjar R/o Sarwan Keshwan Klshtwar. The Hawala 
money was recovered and sel;ed from the accused persons and 
families of killed militants; and 

d d led that the 
4. Whereas Investigation con ucte revea ferred by 
Hawala money' amounting to Rs. 2.15 Lacs was tr~;~f accused 
accused Nazlr Ahmed frorn PoK into the bank accou 
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Nlssar Ahmad presently at Dubai wh 
said amount into the bank ac:cou~t n ° ;~9~urn transferred the 
Ahmad, and thereafter the said Ha~~ mo 37 of acc~sed Ajaz 
among the next of kin of killed miPtants f ney was diStributed 

' rom whom the same was recovered and necessary seizure memos prepared; and 

s.. Whereas, during further investigation the statement of 
Witnesses was recorded u/s 161 164 Cr PC d dl 1 

I ' . an sc osure 
memos recovery memos were prepared. The relevant 
documents having bearing on the case viz the bank 
statements/call details were seized and placed on file as pTece of 
evldence. The chain of events connecting the hawala money with 
the accused persons has established the Involvement of (6) 
accused persons with the commission of Crime and Offences u/s 
11,13, ULA(P) Act 1967, 120-8 RPC established agarnst the 
accused persons namely (1) Abdul Latlef 5/o Abdul Rehman Mlr 
R/o Ludna Tehsll Gundna (2) 5hamas Din 5/o Lal Din Gujjat R/o 
Bharat Tehsll Bagla, offences u/s 11,13 UtA(P) Act, 120-B RPC 
against (3) Ajaz Ahmad 5/o Abdul 5amad Malta R/o Malwana 
Tehsll Gundna (4) Nisar Ahmad 5/o Ghulam Mohd R/o Cherote 
TehsU Mahjalla District Doda at present Oubar, offences u/s 
13,17,18,40 ULA{P) Act against (5) Mohd Abdullah Banday 5/o 
Ghulam Mohd Banday R/o Bharath Tehsll Bagla and offences u/s 
10,11, 13,17,18, 40 ULA (P) Act against (6) Naz!r Ahmad s/o Lal 
Din Gujjar R/o Bharath Tehsil Bagla at pr~sent Pakistan were 
established. Accused persons namely, Abdul latJef 5/o Abdul 
Rehman Mlr R/o Ludna Tehsll Gundna, Shamas DJn 5/o Lal Din 
Gujjnr R/o Bharat Tehsll Bagla, Mohd Abdullah Banday 5/o 
Ghulam Mohd Banday R/o Bharath Tehsil Bagla and Ajaz Ahmad 
S/ o Abdul SamadMalla Rjo Malwana Tehsll Gundna have been 
balled out by the Hon'ble court, whereas accused persons 
namely Nisar Ahmad 5/o Ghulam Mohd R/o Cherote Tehsi/ 
Mahalia district Doda at present Dubai and Nazlr Ahmad 5/o Lal 
Din Gujjar R/o Bharath Tehsil Ba~la at p~esent Pakistan, a 
militant of LeT outfit are abscondmg. Dunng the course of 
Investigation no offence has been established against All Mohd 
Kohli 5/o Noor Din Kohli R/o Bagla Bharat and he was given the 
benefit u/s 169 Cr.PC;and 
6. Whereas, the Authority appoln.ted by the State 
Government under sub-section (2) of sect1on 45 of the Unlawful 
Act\vitles {Prevention) Act, 1967, has independently scrutinized 
the case Diary file and arr the other relevant documents relating 
to the case and has come to a definite conclusion that this Is a fit 
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case for accord of prosecution sanction against the said accused 
persons; and 

7. Whereas, after perusing the Case Diary, the relevant 
docume~ts ~nd also taking Into consideration the 
observations/views of the Authority appointed under sub-section 
(2) of section 45 of the Unlawful Activities (Prevention) Act, 1967, 
the State Government Is of the view that there Is sufficient 
materia l and evidence available against the accused persons for 
thelr prosecution under the aforesaid provisions of law. 

Now, therefore, In exercise of powers conferred by sub-
section (2) of section 45 of the Unlawful Activities (Prevention) 
Act, 1967, the State Government hereby accords sanction for 
launching prosecution against the accused persons namely (1) 
Mond Abduflah Banday 5/o Ghuram Mohd Banday Rio Bharath 
Tehslt Bagla (2) Shamsh Din S/o Lai Din Gujjar R/O Bagla Bharath 
(3) Abdul Lattef S/o Abdul Rehman Mlr R/o Ludna Tehsll Gundna 
(4) Aijaz Ahmad S/o Abdul 5amad Malta R/o Malwana Tehsil 
Gundna (5) Nazlr Ahmad 5/o Lal Din Gujjar Rfo Bharath Tehsil 
Bag/a at present Pakistan a militant of let Outfit and (6) Nisar 
Ahmad 5/o Ghulam Mohammad R/o Cherote Tehsii Mahalia 
District Doda at present Dubai for the commission of offences 
punishable U/S 10,11,13,17,18,40 of Unlawful Activities 
(Prevention) Act, 1967 arising out of FIR No.186/2016 of P/5 
Doda. 

By order of Government of Jammu and Kashmir. 

5d/-

No. Home/Pros/41/2017 

Pr!nclpai Secretary to the Government 
Home Department 

Dated: ~S"' .09.2019 

Copy to:- u This has reference to his letter 
1. Director General of Pollee, J&K, Jam;

0
.;10712017 The co file In orlgJnalls 

No.Legai/Sanc-04/J/2017/48996-97 date 1 be ackn~wledged. 
returned hereWith, receipt of Which may kind r ( Law Justice & Parllamentary 
2. Secretary to the Government/ Ocpartmen ° ' 
Affairs. (w. 7 .s.c.) t the Government, Home 
3. Private Secretary to Principal Secretary 0 

Department. 
4. Stock file. , ,,/ _.. 

('.~;. ~~~~ !9 
Under Secretary to the Governm<!nf 

Home Department 


